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When all employables are fully employed and generate wealth for the
country, only then, can our country be prosperous and all those 23 crores of
population of India, living in dire poverty, can be helped to better their
quality of life.

SHRIMATI CHANDRA KALA PANDEY (West Bengal): Madam, I
associate myself with the Special Mention made by Miss Mabel Rebello.

THE DEPUTY CHAIRMAN: Now, we will take up the legislative
business, the Election and Other Related Laws (Amendment) Bill, 2003. Shri
Arun Jaitley.

GOVERNMENT BILL
The Election and other related Laws (Amendment) Bill, 2003

THE MINISTER OF LAW AND JUSTICE AND MINISTER OF
COMMERCE AND INDUSTRY (SHRI ARUN JAITLEY): Madam, I beg to

move:

That the Bill further to amend the Representation of the People Act,
1951, the Companies Act, 1956 and the Income Tax Act, 1961, as
passed by Lok Sabha, be taken into consideration.

Madam, I may mention, at the outset, that this Bill has already been
approved by the Lok Sabha. It had also received a stamp of approval after
extensive consultation by the Standing Committee. Madam, the object of this
Bill is to cleanse the process of political funding in India.

Madam, it is a matter of concern for all of us that even after 56 years of
our Independence and 53 years after we put the Constitution, which
formulated and provided for the parliamentary form of democracy in India, we
have not been able to develop a legitimate mechanism of politcal funding in
India. Politics is an essential part of our life. Parliamentary democracy
regulates our political system. Political parties are an essential component of
the parliamentary democracy. How our political parties going to be funded; it
may not be entirely untrue if we are to even make a confession that there is a
popular perception that it is money in the unfortunate colour which is
perceived as black
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money, is used to fund the political process. Do we allow this process to go
on, or, do we allow this entire process to be corrected? This Bill is an humble
begining, a first step attempting to cleanse that entire process. The provisions
of this Bill, broadly, are in the category that political parties have always been
entitled to receive money from individuals, from partnership firms, from
HUFs, from companies other than the Government companies by cheque, but,
in the absence of a proper system, these cheque monies have not been coming,
primarily, to the political parties. The Government companies are not entitled
to donate any money under this Bill and as far as companies are concerned,
there is another restraint upon them under section 273 of the Companies Act
that whereas monies of individuals, of partnership firms or HUFs are
individual's money, there is no upper cap on donation. Corporate money is also
shareholders' money, and, therefore, there is an upper cap in the Companies
Act that at best 5 per cent of the profits can be given as a donation to the
political process. This Bill takes some major steps forward in as much as it
incentives donations and payment of money to political parties by cheque;
that whatever monies are given to political parties by cheque subject to the
limitations that exist in the Companies Act, as far as companies are
concerned, with no limitations. As far as other assessees are concerned, there
would be an adequate tax incentive in as much as this money would be
admissible as a permissible deduction for the purposes of Income Tax. So,
henceforth for any person to siphon money out of business and then donate it
for the political process, in itself, may not be incentive enough. There will be
an incentive if he is to give it by cheque, and this is the first step that this Bill
takes forward in order to incentify these payments by cheque, I may mention,
at this stage, that the Congress Party had appointed an inner-Party Committee
headed by Dr. Manmohan Singh which had made several recommendations,
and a large number of those recommendations have also been taken into
consideration by us while formulating this particular Bill. We also have a
prohibition in this Act which states that no foreign company which is
prohibited under the Foreign Contribution Regulation Act from making any
donation can make any donation to a political party. That embargo itself
continues. There are several other changes which we have made, particularly,
in view of the report of the Committee headed by fate Shri Indrajit Gupta on
the process
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of political funding and the funding of the election process. The Committee
had made a two-fold suggestion. The first formulation of the suggestion was
that there must be public-funding or State-funding of the electoral process.
The second part of the suggestion left it to the Government to come out with a
proper system by which political parties could accept donations. That part we
have tried to legitimise by this Bill. But as far as the first part is concerned,
we wrote to the State Governments in this regard because the formulations of
the Indrajit Gupta Committee Report was that a corpus of about Rs. 1400
crores would have to be created, Rs. 700 crores would be contributed by the
Centre, and Rs. 700 crores by the various States. When we wrote to the
various State Governments, most of the State Governments—I need not go
into the details of which they are— expressed their reluctance to make any
contribution in the matter in view of their own fragile fiscal conditions. We
have, therefore, provided in this Bill some aspects of that report with regard to
equitable timesharing as far as the public broadcasting channel are concerned,
the Doordarshan and the Prasar Bharti channels. We have also provided that
on private channels, including Cable chennels, there would be an equitbale
allocation of political time during elections, which would be regulated by the
Election Commission. We have continued with the present dispensation of
electoral rolls being made available to candidates of political parties free-of-
cost, and depending upon our ability to raise further revenues, we have also had
an enabling provision in this law that in case the situation in that regard
improves, the Government, may, from time to time, notify such other
amenities which could be given to candidates at the election time, so that the
expenditure of the individual candidates themselves, or, their reliance on other
donations itslelf, comes down.

Madam, this Bill was referred to the Standing Committee. The Standing
Committee headed by Shri Pranab Mukherjee has put its stamp of approval
with several suggestion and comments which they have made in this respect.
Since there was a larger consensus amongst the political parties that there is
need to cleanse the process because this cleansing directly impacts upon the
credibility or legitimacy of Indian politics and political parties, I commend to
this House that this Bill be discussed and approved by this House.
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The question was proposed

SHRI PRANAB MUKHERIJEE (West Bengal): Thank you Madam
Deputy Chairperson, for giving me an opportunity. First of all, I would like to
welcome the Bill, and I would also like to congratulate the hon. Law Minister
that he reintroduced the Bill after obtaining the recommendations of the
Standing Committee. When he reintroduced this Bill in the Lok Sabha, he
pointed out in the Statement of Objects and Reasons that there were certain
substantive recommendations in the Report of the Standing Committee, and,
for that, reintroduction was needed. And, here I must point out that this is the
spirit in which the recommendations and reports of the Standing Committees
should be reacted upon by the Government. I do appreciate it. Most of the
recommendations we made in the Committee were unanimous. Of course, in
our political structure, there would be differences of opinion, but it is not
necessarily leading to dissensions, and, by and large, we have been able to
make major recommendations in the Bill which have been accepted by the
Government, and I would just like to say a few words in this regard.
Otherwise, there was no reason for me to participate in this debate. When this
Bill was passed in the Lok Sabha, I read some newspaper comments, and
according to some of them, a small section of friends in the media, it was as if
a major change had taken place by making the company donations eligible for
tax exemption. One newspaper article writer went to the extent of naming
various political parties attached to the industrial houses. That leads to a total
misconception about the Bill.

First of all, I would like to make it quite clear—many of my colleagues
sitting in this House know—that from the beginning of our parliamentary
system, company donations to political parties were permissible. They were
permissible even in the Act of 1956. In 1960, it was made more explicit, and
there was a period between 1969 and 1985 when the company donation for a
period of about 16 years, was totally banned. But if we take into account the
entire period from 1952 onwards, over the last 51 years, except the 16 years'
period, the company donations to the political parties were permissible. Now,
let us look at it very frankly. If transparency is expected, and if the concept of
transparency and honesty means
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leading to total impracticability, then, I am afraid this system would not
function.

Today, my friend, the hon. Law Minister, has calculated on the basis of
seventy crores of voters because the Indrajit Gupta Committee's
recommendation was Rs. 10 per elector. Therefore the Rs. 1400 crores was
talked of corpus was talked of on the basis of seventy crores of voters. If you
multiply seventy crores by 543 Lok Sabha seats, the average would be nearly
1.5 million. Now, if a candidate writes a postcard to 1.5 million voters, what
would be the cost, and from where would this money come? If somebody
believes that a political party can raise this fund from a small contribution, I
am afraid it is totally impracticable. Therefore, in 1985, it was thought that the
ban which was imposed in 1969 be lifted and companies—of course, not the
Government-owned companies, foreign companies, which were excluded,
should be entitled to donate up to 5 per cent of their aggregate profit, average
profit, of the preceding three years and the ceiling was also put up to five per
cent. But adequate response was not available. Adequate response was not
available simply because of the fact that there was no incentive. On the other
hand, when they have to show it in their balance-sheet for the approval of the
shareholders, they would easily identify a company with a political party. And
they would not get the corresponding benefit out of it. So, the tax incentives
were needed and in this Bill, the tax incentive has been provided. And it is
absolutely in conformity. The criticism, which has been made, completely
forgets that for the last 30 years, we are debating on the State funding. Now,
this tax exemption means that nearly 50 per cent of it is coming from the
Exchequer itself. Therefore, in one way, the State is funding. When the
questionnaire on direct funding by the State was raised, as we came to know
while examining the witnesses from different sections, it was found that many
of the State Governments opposed it and said that there should not be any
direct funding. The Indrajit Gupta Committee thereafter suggested seeing if
we could do it in kind. Exactly the same thing has been attempted in this Bill.

The Government is contributing not in cash, but in kind. If the time
allocated to the political parties for broadcast either in radio or in television is
converted into money, it is coming from the
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Government; it is coming from the Exchequer. Similar are the arrangements
which will be made with the private operators and cable TVs. They are not
going to contribute. The Government will have to bear the bill. When the
Government provides the electoral roll, voters' list, it has its cost. When we go
for buying it, it costs us. But when it is being distributed to the candidates of
the respective political parties, recognised political parties, it is given free of
cost to the political parties. Therefore, these are the contributions coming
from the Exchequer. Now, in our electoral reforms system, as in the morning,
the Law Minister was very correctly pointing out, this is a continuing process
and we shall have to continue it because our democratic system, electoral
system is not static; it has its own dynamism. As and when situation changes,
we shall have to readjust it with the various changes that are taking place
inside and outside. It is not for the first time that we are doing it. In most of
the countries, it is there. I was told, in a book written by a former editor of the
Time Magazine, he made a very cryptic remark that though the Presidential
Election Party is funded by the Exchequer. But, while talking of the Senator,
he was pointing out that one-third of the total time of nine years of the
Senator goes from the day he takes oath as a Member of the Senate to
America only to devote to raise funds for the next Senate election. Same is the
story with the Members of the House of Representatives. Therefore, it is
nothing new. In every democratic system, in every parliamentary form or
Presidential form of Government, these are absolutely necessary and these are
inevitable. Keeping that in view, we thought that it is a beginning and would
not say it is a very substantial beginning. But nonetheless beginning is in the
correct direction, which was being done in a rather not-so-transparent method
but is being 'organised' in a transparent method. In fact, in our party on the
basis of the recommendations of Dr. Manmohan Singh Committee, we were
exploring the possibilities of seeing how it is not only done honestly in the
right manner, but should appear to be done in the right manner. And there
comes the question of audit. We have made a recommendation that political
parties donations ought to be audited. I am again responding and reacting to
some newspaper comments. My good friend, Mr. Pillai, is not here. The
original provision in the
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Bill was such that every Rs. 10,000 is to be recorded; the list of all ten-
thousand-rupee persons has to be kept for their accounting. Now, it is simply
not possible. Therefore, the ceiling has been raised from Rs. 10,000 to Rs.
20,000. In the context of today's economy, when a country spends Rs.
4,38,000 crores in a year— that is the Budget of the Federal Government—
political parties are not that type of professionals and they are not expected to
be so. So, one of the recommendations which we made is that instead of
maintaining separate accounts for the receipts, from which sources they are
coming, how much of it is coming from the company donations, how much of
it is coming from individual contributions, how much of it is coming from the
subscriptions of the Members, and how much of it is coming from the revenue
of the legislatures belonging to the political parties—it is not possible for the
political parties to have maintained segregate accounts—there should be one
consolidated account of the political parties and from whichever sources they
get the money, that should be incorporated in it. On that basis, the Treasurer
will give the accounts. There are two areas where tax exemptions will come
and necessary arrangements in the Income-Tax Act have been made. One is
that the political parties are entitled to have the tax exemptions. For that, this
audit is needed and it is also needed because the companies, which are
donating to the political parties; two, that part of their donation will be tax
exempted, so for that, proper auditing is needed. The third area on which, of
course, there were not differences and it is linked to it, other major political
developments, and when the appropriate time will come, we shall have to
discuss. There was a very strong plea from certain sections of the Committee
that all political parties should be given not only equitable time but equal
time. Now, that may lead to some sort of incentives for the proliferation of the
political parties. Regarding the present arrangement, which you are having
today, majority view of the Committee was to support the existing
arrangements which we are having. That means, the way the political time is
being distributed amonst the political parties at the national level for national
broadcasting, for the national televisions and State-recognised parties at the
State level, the existing arrangements and the norms, which are being pursued
by the Government, should continue. Now,
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what would happen to the unrecognised political parties? Surely, the
unrecognised political parties will have to wait to get recognised either at the
State level or at the Central level on the basis of their electoral performance.
You cannot spend money only to create political parties, but if political
parties come to exist and they enjoy the confidence of the people by getting a
certain percentage of votes, you can debate whether it should be six per cent
or it should be four per cent, that is a different story. But, simply, you cannot
go on proliferating parties and thereafter depend on the Government
exchequer to have support; that is simply not possible. Therefore, it was
recommended that all these facilities should be extended to the recognised
political parties, whether recognised at the State level or at the national level,
and the amendment of the national level recognition of political parties, which
has also been done, in fact, only one area where political parties have been
recognised, that is in connection with the allocation of the reserved symbols.
Otherwise, in the whole Constitution, the political parties do not have any
existence except the addition of the Tenth Schedule and the anti-defection
law. Earlier, there was no mention of political parties. It was expected that
political parties will grow and in the Representation of the People Act,
political parties were mentioned. So, recognition of the political parties is
arising out of the allocation of the reserved symbols for the political parties,
whether at the national level or at the State level, and that system should
continue. And, if we want to prevent the proliferation of the smaller parties,
then, of course, there are certain other areas where we shall have to debate,
for which this is not the appropriate occasion. But, what I do feel that on the
basis of the recommendations, which the Parliamentary Standing Committee
thought, many of those have been recommended. This Bill, in fact, is
amending Companies Act to facilitate the companies to get tax reductions for
their contributions to the political parties. Secondly, it is amending the Icome
Tax Act. And thirdly of course, it is amendment the Representation of the
People Act and one area where we had lot of differences was about tour
programmes. Nowadays, with the global terrorism, the security and safety of a
section of the political leaders have become really serious. Now, if a political
leader of high-security risk goes on having national campaign—and, this is
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not imaginary because the premier political party lost its President just at the
time of the campaign, his life was taken by human bomb, this was the tragedy
we had—but, there were doubts whether that expenditure will be incurred as
the expenditure of the individual candidates. The clarifications, which have
been provided in the Bill itself, now will dispel those doubts. Cost related to
the security and cost related to the travelling expenses of the national leaders
at the national level, for which certain norms have been included, that will be
decided by the Election Commission in consultation with the States.
Moreover, the enabling provision, which was our recommendation, that just at
this point of time, it is not possible for us to indicate as to what would be the
facilities extended to the political parties to facilitate them to depend on more
transparent ways of acquiring resources. But, as and when we go on, many
more areas may come and the Government should have the right to come and
contribute in that respect.

I will just give one example and then conclude. In the original Bill, it
was suggested that we should distribute voters' list free. Now, you imagine a
situation where there are five candidates in a Lok Sabha constituency; that
means, Government will have to print— five multiplied by 15 lakhs, that
is,— 75 lakh voters' list, and distribute them to the political parties. Because
the Government does not have the machinery to supply a copy of the voters'
list to each and every household, the political parties will get it.

Now, if you calculate the cost-benefit ratio, the huge costs will be
incurred by the Government in printing 75 lakhs to one and a half crores of
voters' lists in each constituency, and, then in giving it to all the candidates,
some of them may lose even the security deposit. So.the money will be
clearly wasted. The political parties in any way will do this job because
distribution of the voters' lists is the most significant way of their
campaigning. So, the candidates will continue to do so and the government
should help not come and spend money on that. The Government should help
the political parties in other ways; that was our recommendation, and,
fortunately, it has been accepted. With these words, Madam, I conclude.
Thank you.

260



[4 August, 2003] RAJYA SABHA

THE DEPUTY CHAIRMAN: Now, three minutes are left. Out of 32
minutes allotted to Congress, Mr. Mukherjee, you have taken almost half-an-
hour. ...(Interruptions)... It is two-hour discussion. It is only two-hour
discussion. Mr. Kovind is the next Member who will be speaking. Now, we
will have lunch. So, I adjourn the House for lunch for one hour.

The House then adjourned for luch at fifty seven minutes past one of the
clock.

The House re-assembled after lunch at two of the clock, THE DEPUTY
CHAIRMAN in the Chair.

THE DEPUTY CHAIRMAN: Before I start, I should inform you that
two hours were given for discussion on it. And, at 4 O'clock, there is a Short
Duration Discussion and Prime Minister will be coming. I would request
everybody to speak within their time limits or less, if possible, so that we can
finish the reply and everything before he comes.

SHRI RAM NATH KOVIND (Uttar Pradesh): Madam, how much time
have we got?

THE DEPUTY CHAIRMAN: Your party has 22 minutes and you have
two speakers. You can decide this between you.

SHRI RAM NATH KOVIND: Madam, we all across the party lines
have been advocating for electoral reforms. I still remember when I came to
this House, way back in '94. Right from "94 till "98, when I was sitting on the
other side, myself and the ruling party, whenever there was an opportunity,
we all had been demanding for electoral reforms. We all had been
complaining about shortcomings in holding free and fair elections. Madam, in
my view, there are two things which are very important for free and fair
elections. One is the transparency, transparency with regard to funding and
contributions to the political parties. And, the second element is
accountability on the part of the candidates and the political parties. Keeping
these two things in view, I congratulate the NDA Government and the hon.
Law Minister who has come to this House with the present Bill, that is, the
Election and other Related Laws (Amendment) Bill, 2003.
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Madam, I wholeheartedly support this Bill. Now, I come to the specific
provisions which have been incorporated in the present Bill, which will
certainly cleanse the electoral system. First, the Bill seeks to insert two
sections, i.e., 29B and.29C. Madam, 29B talks of acceptance of voluntary
contributions by political parties from a person of a company other than a
Government company. 29C talks of submission of a report by the treasurer of
a political party to the Election Commission every financial year and the very
good part of this proviso is the obligation on the part of the political party.
This report has to be with regard to contributions exceeding Rs. 20,000 and
the laudable provision of this section is that there is a penalty which has been
provided on the political parties that if they do not comply with this
provision, then they will not be entitled to any tax relief under the Income-tax
Act. And those who voluntarily come and contribute to the political parties,
will also be entitled to tax exemptions. Madam, the other section, which is
also laudable, is 39A. Through this section, a provision has been made to
allocate equitable sharing of time to recognised political parties on the cable
television network and other electronic media, i.e., all India Radio etc.

Madam, the next provision is about section 77 which talks of expenses
which are being incurred by the leaders of the political parties, and till date
these expenses used to be included in the expenses incurred by a candidate.
Now, this used to lead, we all know, to filing of false report to the Election
Commission, even to filing false affidavits, saying that 'we have incurred
very less amount', just to keep the expenditute within the presrcibed limit.
Madam, the next provision is about section 78 which also makes an
obligation on the part of the Government to supply free of cost copies of
electoral rolls to the candidates. This will certainly minimise the electoral
expenses incurred by a particular candidate. Then, section 78B talks of
supply of certain items to candidates by the Election Commission. Earlier
provision was supply by the Government and this provision talks of supply of
certain items. But, Madam, there are two things on which this part is quite
silent—one is, which kind of items the Election Commission is expected to
supply to candidates and, the other, whether these items will be free or
otherwise.
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Now, I would request the hon. Minister to enlighten the House on this
aspect also. Madam, while introducing the Bill, the hon. Minister has stated
that no transparent mechanism since the date of Independence has been
evolved till date and, in these
circumstances............ I congratulate the NDA Government, and,
particularly, the hon. Law Minister, on bringing in the Electoral Reforms
Billin these circumustances. Madam, the NDA Government, while contesting
last Lok Sabha Elections, in its election manifesto, had also promised to the
people of this country for bringing electoral reforms; I am happy that the
NDA Govt, is now fulfilling its election promise, and, I am sure, Madam,
when these provisions are enacted and implemented, the legislation will go a
long way in conducting free and fair elections. It will also curb the role of
money. It will minimise—I do not say it will eradicate—the role of money
and muscle power. It will, certainly, provide a level-playing field to all the
political parties. With this view, I support the Bill, and I once again
congratulate the NDA Government for coming out with this legislation.

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh):
Madam, I rise to support the Bill. This Bill intends to make certain
amendments to the Representation of the People Act as well as the
Companies Act, along with the Income-tax Act. The Bill is designed to bring
about greater transparency and accountability in the election funding and
deals with the provisions of Sections 29 and 39 of the Representation of the
People Act, and also other related provisions in the Income-tax Act and the
Companies Act.

While going into the details of the Bill, though the scope of the Bill is
very limited since it was discussed and debated thoroughly in the Standing
Committee, I want to emphasise that as far as my Party's stand is concerned,
right from the beginning, my party, Telugu Desam, is in the forefront of
highlighting the grievances of the people about the election process and
curbing the money power in elections. All these things are regularly taught to
the party-workers at the grass-root level in my party, and my party is
committed to removing all these evils—money power, muscle power and
other related things, from the political arena.
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As a matter of fact, Madam, as I have stated earlier, all the Members of
my party, who are 13 in number in this august House, got elected to this
House without spending even one rupee. This is due to the greatness of my
party, and I am thankful to my party leader, Mr. Chandrababu Naidu.
...(Interruptions)...

SHRI ANIL KUMAR (Bihar): It is good that you are elected to this
House without spending a rupee.

SHRI RAVULA CHANDRA SEKAR REDDY: It is a welcome sign.

My party's stand is that the electorate in this country should be made
literate. Poverty is the main cause for all these things. We should take care of
the literacy part and poverty; they are interlinked with this process. There are
frequent elections taking place in the country. Every time, we will be facing
elections in one or another part of the country; if not in the south, in the
North, if not in the north-eastern part. If, somewhere, there is an election in
the country, all the political parties are concentrating on the election process!
So, the aspect concerning frequent elections and the flaws and lacunae in the
existing laws, which are exploited by the political parties, should be looked
into. And our Anti-Defection Act is one among them, wherein if one person
defects from the party, it attracts the Anti-Defection Law. If one-third comes
out of a political party, there is a split! So.there are a lot of lacunae and flaws
in the Anti-Defection Act also. Madam, I would like to know from the hon.
Law Minister that, as far as the electoral reforms and the laws are concerned,
why he does not think of bringing a comprehensive Bill, since the hon.
Minister is capable and is also aware of the entire electoral process in the
country. I request him to look into the aspect of bringing in a comprehensive
Bill as far as the electoral process is concerned.

We have to minimise the money power in politics. Earlier our party
thought of suggesting to the Government of India about State funding. We
tried to introduce it in the State in local body elections during NTR's regime
in Andhra Pradesh. But due to
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various reasons we could not do it. If it is practical and feasible, it should be
done. With the opinions expressed by many political parties in the other
House-I have gone through the deliberations in the other House where they
had said that if it was possible, it should be looked into—I tend to agree. The
most important aspect is that there are certain political parties which are
conducting regular organisational elections and abiding by the election laws.
So, this fact that the political parties conduct regular organisational elections
and create confidence in the electorate that a particular political party is
committed to the welfare of the people and adhere to the laws of the land
must be taken care of. The political parties should also take a pledge that
money and muscle power should be removed from the political arena. Only
then there will be a free and fair election and the electorate can exercise their
franchise in a peaceful manner.

There is an apprehension about a newspaper report. I have got a
newspaper report where an apprehension has been expressed that there would
be a remote control of Parliament by the people who are funding the political
parties. This apprehension should be removed. This apprehension should be
properly answered in this House by the hon. Minister.

As far as poverty and literacy are concerned, we have assured the
country that the within 10 years of our Independence we will make all the
people literate. Recently, we made an amendment that by 2010 that we were
going to make all the people literate. So, literacy, poverty and election
process should be seen together. By virtue of illiteracy, by virtue of poverty
and by virtue of frequent elections, people are tempted by the campaign of
the political parties and the money spent by the political parties are
influencing electorate. So.this aspect must be taken care of.

Another aspect is regarding the supply of electoral rolls to the political
parties. Earlier, they were given to the political parties. Now, they are going
to be given to the candidates. My friend has expressed a doubt whether they
are free of cost or whether they are charged and the candidate has to pay.
This aspect has not been answered.
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Another point is sharing the time on Doordarshan and other electronic
media. Now, the Government is going to control even the private channels.

While supporting the Bill, I want to ask the hon. Minister whether there
is any ceiling on the funding. It seems the minimum money is fixed at Rs.
20,000. The amount above Rs. 20,000 has to be declared and it should be
audited and accounted, and it should made known to the Election
Commission and the treasurer has to file a report. All those things are there.
As far as the minimum amount is concerned, it is clear. I would like to know
whether there is any ceiling, as far as the maximum amount is concerned. |
would like the hon. Minister to clarify whether the donation should be out of
the profit or whether it can be out of the corpus fund also. This should be
clarified.

I want to reiterate once again that the apprehension of the people
should be removed. I have seen in the print media that there was going to be
a remote control of Parliament by the companies which would be funding the
political parties. That apprehension should be removed. With these words, 1
support the Bill. Thank you.

THE DEPUTY CHAIRMAN: There is one thing, Mr. Minister. If
somebody gives a cheque officially, it does not bind the person not to give
under the table. There is no provision for it.

SHRI PRASANTA CHATTERJEE (West Bengal): Thank you,
Madam, I rise to oppose that particular clause of the Bill which advocates
corporate funding of election and of the political parties. I rise to support that
provision regarding sharing of time on the electronic media. But that should
be done in a very judicious manner. We receive the voters' list. The
distribution of the voters slip is proposed to be free. I support it.

Previously, two Committees worked on the subject. So far as I know,
the Indrajit Gupta Committee advocated State-funding of elections. Those,
who advocate corporate-funding of elections, or, the corporate-funding of
political parties, justify it by saying that the election process runs not merely
on the basis of the goodwill of the people but it also requires material
resources. They ask the question;
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from where will the material resources come? And their answer is: They will
come from where they are accumulated. So, according to that lobby, the
justification of corporate-funding lies there. We all know that the material
resources lie in the kitty of the corporate sector. If any corporate house wants
to serve the nation and the election process, it can contribute to the state
coffers, under a separate account. And the political parties can be assisted
from the State coffers, in kind and not in cash. We can do that. Nowadays,
we have criminalisation of politics. We all talk about it. These are the days of
multinationals and of accumulation of huge black money in the kitty of the
corporate sector. There is a huge disparity between the upper strata of the
society.which is 20 per cent of our population, and therest, which is 80 per
cent.

There is a clause in Chapter II. It has come at a time when we have
seen the Tehelka case. We have our experience. Someone was found
accepting money as bribe, and he later argued that that money was accepted
onbehalf of the party to which he belonged. Now, as per the proposed Bill,
the acceptance of money for a political party is not a bribe; it is a part of of
donation. I strongly emphasise on State-funding of elections. State-funding of
elections cannot be denied on the basis that the regional Governments have
financial difficulties and that the regional Governments are in financial
crises. It has also been stated in a clause that foreign contributions will not be
allowed. But, in the present era, we know that there are many ways in which
contributions are made by foreign companies. The UNDP, in its 2000 Report
on 'deepening Democracy in a Fragmented World', has made very important
observations. It says that money in politics, coming from business houses, is
especially serious. It has stated in its Report, "It can distort the election
process, and the extent to which elected leaders represent their constituencies.
It can distort democratic institutions at every level. It can distort
parliamentary politics and even the functioning of the Judiciary and the
Executive". A number of examples from our own country can be cited to
authenticate the above observations of the UNDP. One of our former Chief
Justice had stated that 20 per cent of our judges were corrupt. We all know of
the recent case pertaining to
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the DDA and the arrest of a judge. What has been the experience abroad? In
Italy, in 1990, we have seen the downfall of the Christian Democrats, and the
party had been accused of its financial links with the mafia. In the United
States, in the Presidential election of 1980, a candidate spent 92 billion
Dollars; in 1988, this figure increased to 211 billion Dollars; and in 2000, it
increased to 343 billion Dollars. So, it makes it impossible for an under-
funded candidate to contest an election, or, even enter the race. While
describing our country's affairs, the UNDP has observed in the same Report,
that big business provided 80 per cent of the financing for major parties in
1996. That is the Report of the UNDP. So, election process can be subverted
by fraud. Thus, it may happen, and the principle of one-person one vote has
no meaning. We have seen how the BJP while in power for 13 days only, for
13 nights only, approved $ 3 billion Enron Power Project instantly; it
objected to the same while in the Opposition. Truth will somehow come out
definitely. So, anyway, I once again urge upon the Government not to pass
that particular clause, and send it back to the Election Commission for their
opinion. Madam, with these few words, I, on behalf of my party CPI(M),
conclude my observations. Thank you, Madam.

SHRI JIBON ROY (West Bengal): That is the line of demarcation.

Al I Ied (SR Q9 SUGHUT J8iedl, g=dis | 39
faerae & SIRY uifetfedd areisr &1 a1fdre wu F 3R g aXib A 4l Aag
PR & oI a1 &1 T8 B $s IR g i T4 g3 © 3R g9 I1< ©, [ o
T BT HHE TS T T, ¥ gerofl ot Sff i Sfezieral H, S AT
T HIST A HafT 79el IR v RIS #oft oft1 o wraive srse9 9 °9e &l
I DT ILIY T8I AT § Y SHBT G AT, ST VAT 7 1 =41 g 21 iR
9 81 59 IRE B Bls RIBIRE A1 S 1 RIBTRRI & IHH A 98d BH WIDR B
TS 21 39 919 BT g huI { i R axe & g 8 Y € iR R
TIh A AT oS Sf X8 & IH Sl HHH 15T b SIRY BT ST Fehell 2T,
gifetfeder aeiT & oy, 39 HHST & RT I8 Y11 11 11 8 Al $1gs A
BT H TET Rifh IHD GOUAN HI 9gd GHIIT 1| ST8i T = HT Ue &,
o forg ot & 5 wfafeed adiar &1 gar < 9e1 § a4 €, 98 U6
Jiep g 81 H
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39 qd ah1, a1 Al I gAY GEHd T8l § i Ngid R deR 4
TST SIS Hp BIdT 21 AT H U I &, [T IqTex ey S 8
I8 U1 T BIA ©, S1R BIaT 41 8, U <91 AT € 81 Vs 81 SHIedR WSl
BT &, el IR 3R =g a3 a1 8l 8, fhd) & Raalip dis ale 8!
foreraT @ik U ot I7 <ier 921 foam wiran g1 wifafesd Rived & arerT-arerT
AR-Td B FAR I8l Sl FAweH &, I9H dlT 9< &1 ddy g91d ds 9ad o,
TR @R A 9 & SIRY &S 96 &, I5-9 Al & IR oS 9dhd 8l 81 I8
Ry ST &, fauer 9 el wR I8, $9 oIS 91 & SR Id1 & A A
ST & R s Ihd &l <1 § 96 I, R U1 €9 &) BIs Bl 21 2t
®, T8 ST &b TSN & & oTST S Hhell B, 9 b SIRY el Sl bl 21 T8
S gifefeswer ardl & oy §19 89TR 3 SATST B a1 & I8 glSiaoferel uR 4t
SN &1 <t © 3R Hrie greed W & 8kl 81 89 S € & i fager
Ted a1 fire aref| red e @ Sufie S S Bl & o 91§ 99 g
21 d gaT-fhRTHR CaHIRA H Big 1T 991 <31, $B 3R B <11 I M8 Bl
2, fauer & 93 A 9 91 B ®1 9 W B U et a1 81t b BIs st 9
& SIRY < &1 21 31 A1 © b e BT wdt 3§ g 9gd g STy &
g AT AT A1 S=i el § 1 =qT 379} I Bl AR g b Jfeves U
U1 Al <9 1 SR TET §1 g8 AR <l A1 FEIEA {8 St 99 Hav 2, qraT
A1 &1 Y 3R P Fecaqul a1 o, Hea A1 A1ed o, qF ART A1 I 3BT
fopar {5 o9 S AT TeT S0 O SRl 3hH <ag H fesaw W B,
qiferet ISt Bl @l 5=hH ¢ Red WRT BT deas) B 8 fear g1 S99
Al BIE TR 721 Tl A Sil 3fell Il © 8 Ulfelciad ISt & alfll IR
81 Sadl &1 gag Al ATST A1 FThT &b STRY BT 1T AT, AT it A 91 bel o
o AR <A BT &1 had Uifercidd UIeisT IR 81 8T &1 99 T Jgt T
2 fo5 ¥9e 9§ 93 gU 99 AN 99T T 3T AN 91 A §, S99 i efay efR
I Al ST BRI H 0o & 8199 | Bl A1 {6 fTge™ & goRi-argi
U 3R] BUT &1 3T q9 A1 BT frefdr S Tef 8, R teh-ve
e & U U1 B Afh SDT TR% foheft BT a1 81 STl B1 AT S b!
39 fomar SITY T1f &9 & & 89 I8 A1 &8 | (& 84 ga- U1 faam o
3R $8Y B9 G119 oS T2 21 99 W Wl A $Hedl {6 399 giferfedmd areist &1
NERIEK
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& 21 19 99 $B M9 BT A @i <977 6 S < 387§ 3R BI T8 < @
21 91 SfSXES ¢ V& € SAB! 9 dl AP Bl BIs FIwAT &1 Fdhel! & 3R 9 Bl
FGT S | AP Fhl & AT T & DI FGT o 1 dh Fdhell 21 3R BT el
2 Al IUHT GIa dIRTT, 3R SHET BIs WIS 8 Fahdm 8l fs ge1 37 9
RIT ST ATl 21 VT i ol A1 Hbfod 8, SHST gord a1 S gl
984 1 dUlee Al [HRER 93 §U ©, 31T ITd! Jeid SIorgl § e § &
T8 U1 JaHT o1 Febdl o cifh Sigl b g1 GoRI &l 91 8, 9gd FRI ard
U €, g8 o Al AT 21 S U fShaR off 2, 99 W SIITET IR 3R
foret oY aoT8 9 & R st aoig | diferdidd @l 9591 &, a1 98 91
f$thfdea o & aoie A €1 919 fHuT Uil &l 9 B 50-50 THTAY fory ST &
3R 49 &, a9 & g9 i Rex 991 feu Sird, O o g' Regaw’ 98
%?Every Member, who has defected, is being inducted into the Cabinet. What is
it? SO T1 BIs YR e ol AV I8 A1 9gd Al a1d 2| F3i1 Sil, 3rg
IE PE B ©, 3ld 8, dfpd I8 e saawifRie 81 3y &is T fadae
1 6 ST fth STIaT A1 BIs IIST B AT & AT 9 19 g IR a8
S B AT & 3R dIe AT & 31T &, 3R I8 37Tl 2l fa7 urdt &l fewrs
PRb, UIRIT S DR, Read $ SIRY I IR & SIRY, FE ARG el STl 8,
ar 39 fatRre & 3iaid SH®! eIl o &I avAT &1 SV 59 T 3T I
T B 9 TP AT P8 Al B MY, f6dl B o 21 B aTell 81 ST Bl
e ® &9 < dEt 9 ¥R €, 39d GURA & e 39 W ured] o g,
=12 forddt @1 o 81 A1 f5el 1 JHAM BN 59 BT BT JHA garl 1 a7t
Ig B8l I3 ARBR g1 Mqh! IT fhd) Bl 1Y 81 ST, ifb S9ar &t s
H T 81 &7 7, S T A7 K& ¥, FT B B 8, Uh JSAMT HRal § o
FRTE IR AN AN DI el Tl 21 SAMTY 399 4 S & foly 39 e
B A STl AT

S FEE1 P A1, Si 3T 9P AN 8, SHD] § PO 8 AP AT A
&1 §, Bl I8 STABIRIVES Tl Sl 89 AN 7 NhHs haT AT 3R 3T I
AT oI <1 3BT XEdT & A I YHHS fHaT A7 fh SR U< el 99 A 997 I
2, 9P Wes A foan Syl giw sRigell e ICUdIST 8kl 8, U ga
IHIEAR, 6 AN BN 6 AR BT SHH Toied B 6 M < SIY | Siotel af
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B A PH DIeS H AT B Y AR SISAR b W B AT B SIU| F1
&l ga1a drel &7 g1 voic & -4 &1 a1 & 1Y) I8 |99 gaei
HRPHR B ST A 3T 3R HR ol 79 9} AT =T HH ofd 3R 9 0
FAGd W TH 3M<BT 3R TR Briddl 4 Jd od$ Fhdl o7l 9gd-98d
BRCIC

SHRI P.G. NARAYANAN (Tamil Nadu): Madam Deputy Chairman,
Parliament, parliamentary democracy and political parties are inherent
aspects of vital components of Indian democracy. I congratulate the Law
Minister who is making a humble beginning in an attempt to, at least, cleanse
the process of politics, by which there is going to be a transparent funding
mechanism of Indian politics.

The proposed Bill was introduced in the Lok Sabha last year and
subsequently it was referred to the Department-related Parliament Standing
Committee on Home Affairs. The present Bill is mainly based on the
recommendations of that Committee.

The main objective behind the new provisions is to bring more
transparency in the electoral reforms. With this legislation, the Government
has made humble beginning to curb the role of black money and set up a
level-playing field for political parties. Madam, with the help of transparent
funding the people who are not financially sound, but have a mindset to serve
the people, can also contest elections hereafter.

This Bill which seeks to amend the Representation of the People Act,
the Income-Tax Act and the Companies Act has arisen on account of the fact
that there has been a larger consensus both within the democratic polity of
India and as also amongst the various political parties that 56 years after
Independence, we have still not been able to establish a transparent
mechanism by which politics, political activities and political parties in the
country are to be funded.

The proposed Bill provides for contributions from companies and
individuals to the political parties, and the declaration thereof by the political
parties to the Election Commission of India, where the contribution received
is in excess of Rs. 20,000.
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It also provides for equitable sharing of time by the recognised political
parties on the cable television network and other electronic media. It excludes
the travelling expenses of leaders in connection with the elections and the
expenditure incurred by the Government officials in respect of safety
arrangements in the election expenditure.

This Bill also contains provisions for free supply of copies of electoral
rolls by the Government to the candidates of recognised political parties.

It is proposed to amend Section 13A of the Income-Tax Act to raise to
Rs. 20,000 voluntary contribution in respect of which no record is to be
maintained by the political parties.

The Bill also contains provisions to provide Income-Tax relief in
relation to the contribution given by the companies and individuals to
political parties.

Elections are a part of democracy. Political parties are an inherent part
of parliamentary democracy. Funding politics cannot be a hush-hush exercise.
It has to be an honest and transparent exercise. Precisely all these amendments
are indeed welcome ones and I am sure they will play a vital role in
strengthening the democracy and the electoral system.

PROF. M. SANKARALINGAM (Tamil Nadu): Thank you Madam
Deputy Chairperson. While appreciating the Government for an attempt to
streamline the process of elections in our country with all our past
experiences, I wish to express my concern as to how far this legislation would
achieve the goal of free and fair—free from money power and muscle power
in elections. Our country is the biggest democracy in the world. Free and fair
elections should be held in an atmosphere of peace to exercise the choice of
the electorate. I ask a question: May I know this conducive atmosphere is
prevailing today? The reply is "no", certainly, not. Hence, the primary duty of
the Government is to pass laws to this effect and implement the same without
any fear or favour. The Election Commission is an autonomous body with
inherent powers under the provisions of the Constitution and the statute
passed by Parliament to plug the loopholes. The Representation of the People
Act, 1951, is the first
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of its kind. The Committee on Electoral Reforms, under the Chairmanship of
late Shri Dinesh Goswami, in 1990, recommended State funding of elections,
in kind, to candidates of the recognised political parties. Earlier, in 1972 and
the Tarkunde Committee in 1978 recommended financial assistance to
candidates out of public revenues. The Law Commission, in its 178th Report
on Election Laws, in 1999, recommended partial State funding. The
Committee on State Funding, headed by Ilate Shri Indrajit Gupta,
recommended partial State assistance in kind, in terms of certain facilities to
the recognised political parties, as a first step. Some States opposed this State
funding. The majority of the State recommended the Central Government
funding. Some other States expressed their doubt and made their stand clear to
curb the money power. Considering various facts, this Bill provides for
contribution from companies and individuals to political parties and regulates
the proceedings and amends the necessary provisions of the Income Tax Act,
1961, and the rules under the Companies Act. In this connection, I wish to
bring to the notice of the hon. Law Minister and the Government of India one
important aspect for consideration. We have, already, in 1985, amended the
Representation of the People Act, 1951—the Anti-defection law—to the
effect that if an MLA of a State or a Member of Parliament defect himself
from the party, on which ticket he won the election to become either an MLA
or an MP, he loses his position as a Legislator or a Member of Parliament. It
would not attract action if the 1/3rd of the members of the party defects. The
amendment was brought to check the defection. What is the net result? There
is a wholesale defection by splitting political parties into two and naming the
group so splitted with a new name, or, the same with a different nomenclature
in front or at the back. And, the result is, the elected Governments are toppled
and new Governments are formed, with all the defectors as Ministers in the
new Cabinet. So, the noble motive of the Anti-defection Law has miserably
failed. Hence, take this lesson from our experience and try to rectify the evil,
at least, in this Bill, Otherwise, the same mistake may occur and may still
worsen the noble motive of keeping away elections from money power and
muscle power. Madam, contribution from companies and individuals is being
legalised through this Bill. Of course, there are some limitations. But, yet,
there is a danger of

273



RAJYA SABHA [4 August, 2003]

influencing the political parties by multinational companies, which are under
the influence of foreign multi-millionaires. There is always a possibility of
indirect foreign influence. Hence, I request the Government to think of
framing rules to make elections completely free from money power. We can
do this by extending help to political parties and candidates in the form of
providing vehicles and other facilities, except money. Money power hire
muscle power. Fair elections, in such a situation, will remain a dream.

Hence, I request the Government to think on these lines. Think of
reforms that could keep away the money power of individuals, companies,
and business houses from the election arena. This is the need of the hour. So,
the States and the Centre must entirely fund the election expenses. In this era
of developed technology in communication and informatics, this is quite
possible. All processions and exhibitions, which cost too much, be banned.
All candidates and party leaders must be allowed to appeal to the electorate
on television and through the other media. There should be a total prohibition,
right from the date of announcement of elections till results are declared. With
these words, I conclude, Madam.

Al 3T WeRl (AER) : g=are IY[uMfT J8iedl, ywad f9a #
31 Tl & |1 SIS el DI SN gRT &Y S arar a1 ddelt
w2l @t ==f 81 9eIedT, IR-9R Ge 4 59 a1 &1 ==l 8l & fb g1 gur
et U HHIERIE e IRPR B 3R 31T AR ! sraegara 4 Heg«
Bl 31 IR PR hel # FeNed Fchl § iR I8 f9at ff grg gur ddeh
T gl Bl HRAYM H Wl U BaR Ui &7 wau ¥ iy glex wads w9 9
HAGTA HAGTT B, I GATd AR Albca Bl giaral Rigia va Jr=adl 81 §AR
9 Iferamict S 2 &R SHh, &ifw & dige, a5 f§ figet ok R
& iger Bt 21 IRy 3T & FHI | AT § HASA YiaR, FA) graR, SIf-eH,
FHIETI GRS ©U W 9¢ 7 81 &l A1 BT ST B dlc WG] Il B,
AT ST ST &1 HeledT, 89 9w 8 b 19 991 iR fagr aRyg & gAral
# 97l & IHITAR B & 3R Feciy SHIGR A1 Sl 81 39 SR A Hid
AT BI A & AT WRPR 7 b fdeT urd fpan g1 weiear, gaRt ureh =,
AR T 7 39 W et ot awef faan o

274



[4 August, 2003] RAJYA SABHA

3R ¥g Pel o1 5 fagr 9Rve & gamal § s JeR | yrEg fear S
HqBIgY, Ul IR [T8R 3 57 |1 61 19 gaTll 3_1 4TSt 9 9 SRIGIR o
TP SHICIR 9T YIS 3R AR STar aret 3 o1 U Ry 9+ off fop vap
Bl SHITIR ¥ T U7l AR UIe! Bl BIS HR & AT el iR ARG
ST 9TeT B QT R off o fopeh) w9 fifeaa 721 o 6 &9 gma S
S TR W @I 7 BT AN 81T & TG H| ...(TFeH)...

" e Sl Y gHB! WHR I 6 aad SHaR fda
FARTeT 911 HElS T, gATd RN $ FEGER A 4 15 ARG 96 b B Bl
EIECIEE]

fIER SR1 157 # o1t ot 59 WM & 3ieY 89 gA1d IS Aahd g, BRI
Ul gATa Sl g1 R <9 H QA1 57 W 8 TRl gAd H Uh-Ud &F A
SHICIR Th BRIS ST AT HRdl gl Ig BUIT H8T I 3l 8, T8 AT HI
AT S, &1 3T & A H Y ST BReras UST g1 & A1 SAIR ol UaT1 game?
HEIGAT, T o7 21 I8 U1 @1ds A+l & U H AT & 3iR FA1d & a18 59 &4
TG I Bl 21 < & 31 IW g fRq1d 81 el 21 Terd f&4md o, Q9
DI ST & T RGN B DY YHRAT A T&T 3 Y BT STl 2

HeH, gATd H DIs Alh, AT BH 81 YT SIS, TSI
I gaforg 78 aran & f6 S o, qUa &1 B R aF 95 STReN 7, dfew
J iy 41 I € 6 o b1 59 a_fel R Wb 3MR I U4 Sl A
SHTHR S, 98 STdT ST o Adh| g9fery daT fodt ¥} 39 7 o, IF &
BY H Y AT AP T & $Y H, I o Tl el b =T o arelt urct S
& B < | ST Uiferdt Bl B- U1 aTmeiy, U1 unell| SHeRRacT e 4 TRET
f =red €13 o ot o1 I < € Se R = € % g Site & a1
T8 ITd SEE DI T |

Fed, Sl 99-9< BRUNC BSFAN 7, ST 9al BICI-BIc! uifeal &l
g1 frerar g1 < sfert ot gich ® a1 91 wifci gt 8, S9! 4 9a1 <d &l
Fifp ITh! SHIE B! © fh I Tfeai TRBR RN 379 8HRT ST 8
BT ...(aET ). .
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2} Troita o g @ee ([98R): fier 4 9 781 g1 Re1 2

T IMT <9 HSRY: Hed, § fI8R & aR § aar 381 g1 7 A IR sy
JHT H 3777 § SR 3RT Qb Y U1 I8 311 A W A& 3N 21 WIR 379 AR & ol
319 G& STl BT T3 ITaehT febei=T U I8 317 b forg @ garm sl

IIQUTI : fI8R & 9] 9ol & 2 T2l

S} TATe] TS : IUFHTIRT HEISAT, 39 Bl Sff ggel S9N Ut 4 &,
o] fede far o S Ay wivrg 81 H S § 16 U 81 81 @i fog, 3
<1 U9 &1 SR SRS J81 T T &1 21 & T Bl Adold gall, Adsdrs dal
HIferer e U T8I 31 T &

I &1 S T BT RIT AT gaN?

# ST FNIE : SUFHIUNT Helqdl, CICIH &I Haed @, < AN
qreedre, <A I , T AT ATl dTaedls Tt A1ferel a3 Tt 3 2

e YW 29 WS SUFHIRT H8IGdT, Hedl AHel BT YT oAB &
TNIGT BT BTH 8] fhaT ST Fhdl 81 396! R TR © {6 Ih I de1 o7 & 919
Al &I 711 gTd 3 @9 T8l sRMlgHD! Big RST8] §1 FEIedT, 39 [ |
1 3R BAR UIed B DI SATGT GHIGAT 8] 51 U1 $& e 1 781 51 s9ferg
WRBR P! =AMfeY P a8 g Hufiefid et o Ry g2 v 4 w1 s B
Uret 1 TRET 811 I8 Sl g 4 19e1 31131 8, 399 fae | g1d H SU1aT GuR 8
AT 81 81 §7o1 Tal &b A1 H AU qTel HHI bRl §| Tara|

it lter 9eE (FERT): SUGHIIRT HeledT, H Tad! MR § 6
319 g1 599 el U= i 1 HiepT faam 81§ =301 Sfl &1 g=iare <=1 =redn g
fPIaEAIg & J 9 [ Bl IR AR & TAd! aoie | g1d YuR oI fawn 4
PO BIRRI 8l 2T 21 39 [d B dd” d g1 fa! ase | gA1d GuR 3
e 9 o HIRMI 81 IE 21 39 [9d &1 AR ST F<T $hgl B BT AFA ©,
39 fava 1 $B dgie famar STy, T gl SR & BRI 81 I8 8 | 39dh
A1 & H $© a1 garn g, F3A1 Sl & e | e g 59 4w o 1R
J A B AT hT 1 ST Bl IRRG F BIs T ST AT ISH BIbe §
ST-4 Bx b forg U1 &1 <t 2, i @afth fobedt areh o1 U &1 ot
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U1 1 2, 9% 919 99 el §1 98 e 9 ® 6§ R ardt F fag Fer
el g 1 fofl 1 =far < ET § Al 990l § S W) AT BE g1 AR g4
TIfETT P STET-3TeT HTH TRBR F U TS Y& 21 39 S B Hrar &b oy
Y AT F_T I &, T8 BHIDd ol AP Ul B SATaT el fieta 2 iR fauer a1
%4 fierar 21 19 9aR 98 99 2, S UaR I8 W 99 § & eIl eid! uféai
S8, 3P M W d Ue s Al <7 & foy GaR 7781 el fodl 919 4 519 59
v o) =41 g3 1 U HRUNCT Haex § A Bs d! —T$! Hr-1ai, H ITh0
I AeT § oFT JARE el FHIT i g3l AT © b U1 9gd 9y
HHfi 8 T8I el 3119 I8 B8 a1 b Beti-thell UIct ol 89 9ol <il, qral
forel 1 T <1 BRI et Y& arelt & Y 3 BIEA A BIS b TE v
qTel &1 hael Sa-l Wb TS dTell & [ U8l &l H U1 fam SIram &11 319 arge
# for e, T | a1 Se s9S W € § g o g7 9nedl § 6 S9e
18 J ST 3TUT HYI1, SHP AR ToTTId Urel ST Bl 9 RIf # 5
IR BT SN HHTS BT B Tl 811, 39 449 H ¥l $© 7 $B yrag™
H1 H BRA DI ATILIHAT &1 AT $9 IR BIS Pglel T8l 81 YU 3 1
IE & o o a9 91ex hal=l BT Had 312a YT U &1 € 3R 98 I I8 &
5 T BT ART BT IRT Td S DI STHIR]T ARBR WG ISIY, ISP
JRIIRT WXPR B I I AR B BT AT TAd B B BT Dl
Hiep1 foefl & urg 18T X2l 39 e # A ==l ol Y b grawiE, A9
Sefag I Jifsar, WAl anfe i wwa FefRa gFr anfzy) remfie ardist i
TR U 8, S oY g1 SHIRA B RS I $9d] (SR b
ST 8 SIfeh T Sl ¥ ofdel B UIeisf 8, I folg I | ) qRT 98 T8 fo
ST 3R IfT 98 1St T & 8% g1 ds1 ATEd! 8 Al IThT HRIGR
GT ST ....(FAIH)... 39 THR BIEI-BIE! urfcal & IR | At T&f uraen o=
DI R IHH FIAT B b IR H @R B BT AagDhell §l 1 gHRIY0f
ad I8 2 & 39 vy ) 59 Ry 7 31 93t T8 @ T Faa e
el & gR H G AT E, T ddd DI geisl $ aR | Al 59 fawg H
TRATYdS A B IMATIDAT & 3R ITh (oG W TTIHTT PR DI ALl

gl
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#t e RIS : 3R ARPR 8] dredl dl 89 9 BICT Uil arel
TR ARBR 1 o1 IR TS UIST & AN BT U<l........

ITFUTIFY : 3R A9 T o i

il AT 1S : I Bl BISYI 89 AN BICI-BIC! ISt dTdl (el ST,
BH B DI B! UIfal & ol fhi Hapx &, BICT UIist I 31adh HIeqH | 31de
2 % U A1 AR oA BT B HRYY

o} 91 99 ¢ IR 979 I © b IRPR W gsiec] hisd ¢ &l
2, UE IMMAeIH © fhd g1 & F9I 99 dicd adb g Tgarl gl Bl
TITp! Y Bl STeRd Bl 8, g8 o1 gl &1 f&fu arer ae ugdar & forg,
3R qTa! i1 g1 &b W BT YIa8T [T ST 8, IH Al [91 & g 15 o1
B BT wEagE fHar w1 Wdfed dew, f9-d |/ died B
FHACICYTHIST Sl TT B Bl AT I S Al GHT Bl B Ie[U™ &, oret 9 |
FABR A §, IF DI H 29 TTRI I HUR AN 8 3R g1 q! G
B & BRI I BECIcudl § 99 ARN I TS B & oY AR q1ah! |9
B b fau A 15 arg vuy fedl o aRfRIfT § R e us @l
HASICUTS 95 991-9 Belt & 3R Tt uRRRARY # g i wrae foran 2,
$HP QRT 9 TS &b BRI AN 8R-1R BRI &1 8X-1R 7 81, ST 39 favy i}
} T & Ara-fIaR B B ATIeI T & IRAT el BT

e, Uh 3R 97d I8 © fh s7v <o Rell®s :1 < 32 81 39 Il I
{ PHE BT, IHD oI M7 e IRAT e < W8 & TIod $7HH W olfdh 80-
ST A S gEg B, S AR SYCICed B $Rd 7, IS9P oy 8051 &
3T MY HATH < B IfS 319 0H IGlTd B Al 7 80-S1 # Ht g5
PA? IAP oY MY AT WG HRA dTef 2, 59 fa9 iR ff Ifs o
S AT SIS 3T XS | ST PR 81 H AT I FHIG Bl §, gIdIg |

Y it STeTE (STR IR : SYFHIRT ARG, gRATe| 9 fadad
ERT AT SIS Gl Bl &1 15 B Jlagn S 919 89R 4 Afdd
IS HT KART I BT, AT <7 1ol Afh T HA B ATIR A B, galdgid
Hifear & F9Y &1 ATl ARTERY, Fatas FMmafaal @ il o H:geh
S B FARYT AAT T b A1 IR TAR-YAR H S 2 ATE1 BT FINT
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TATeN & @9 H T8l STl S- I AR HEH WA AR § g 3 59
ATBAID FaRT H 31 We & A1 $Hedl Us I8 & (b 9gd 9N dred
SINReS] & JHT b BRI T AGIA R G P BRI AT AP AT B
U ATl d1e Al Selc UUR el < UTY 81 I7eb] SIFRaehdl D1 BHI B BIRUl
BIC-BIC TolI¥ O hael, FTel, Gl BYU BT A, J& db b g9 3T BT
IRTE BT ST SHY S AT DI WIS BT ST {61 ST 21 3Afg FRIeaT,
§ 39 e S H1egd | e HRA1 Aredl § 6 U ARl Bl STed bR Bl
AT fRaT STY 1 aTgaeht 3R gactl ANl & PUHIE DI 1T ST Ab| A1
B 91 aed fofe ST el darad, TR d9rid 9 9/ 99rd & g4 & fog
3T B ¥ MR fAGT |1 91 Al T & gA1d & forg o1 gl 7, s
PR dIc YRIET b FHY SIFRad AR ATel1eb Al gRT ey foee # 3 9
TRIg R a1 Srar 81 98t a@ 6 o aut § ot ded fore & M & 8,
ID! WY S 37Tl Y A g AT GRaE g1 ST1en & A1 S Al b1 714, Sl
SITRed T8 8Id 8, diey foRe & dIe fam STem 81 3afy 4R 39 9ed &
A1 ¥ e 2 {6 9 gl & fy U 81 geR &1 died fore A fates
SIFINFNISINEIRS Y

AT, ISR Il U <oli Td o8 TR el T gali bl
ATl # Pl <R ST IS Tel, 3 W eI {67 AT 81 S H A1
HAT ST A 1 ATGI [ 5 T PR BT HI B DX T AT UG Sl b
1Y B, Golidrd o8 WWRIY Sl bl | 39 e &1 o e a1 72, 39 4t
T P BT HE | A< H 39 [I89F 1 79727 Rl

SHRI HANSRAJ] BHARDWAJ (Madhya Pradesh): Thank you,
Madam. Madam, my senior colleague, Shri Pranab Mukherjee, has spoken on
the merits of the Bill, and there is no reason for me to differ with what he has
said. I maintain that this is a political whitewash. I consider this electoral
reform, which they say is a beginning, as a whitewash, because they are not
solving the problem of money power, as the earlier speaker had said. And I
fully agree with you that there are areas in the country, where the people of
weaker sections are not allowed to vote, and if they are allowed to vote, there
is allurement. So, money does play its part. And this Bill only tries to touch
that problem change that by giving copies of electoral rolls, identity chits
which are issued to the voters and
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couple of other things. But the bulk of the expenditure, which is incrred by
political parties, is on other things, like vehicle, petrol and other arrangements
that are made in connection with the elections. So, the Government has not
applied its mind although, we refer to the Dinesh Goswami Committee. At
that time, Shri Advani himself was a member of that Committee and he used
to make loud voices that 'we will do this, we will do that.' From State funding,
today it is corporate funding. You are now at the mercy of corporate world;
you go and beg to them that they should give you the money. And how much
money they would give you, only experience will tell you. They would give
money only to the parties which are in power. Their practical attitude is, if
you are not in power, then they would not pass by your house. They will
avoid your house. Therefore, it is my practical expericne that this is not going
to solve the problem of money power also. I leave 'muscle power' out,
because criminalisation has set in so much that our image has gone down in
the public mind. A politician's image is the worst today. Because there is no
probity in public life today. So, the hon. Minister has not touched that aspect;
I was also in that seat for ten years, I too used to write the same things. He has
rewritten the same things which I wrote.

One after the other, we form committees. Why do we form those
committees? Are they really needed; if we are sincere enough to make public
funding of the election, you can sit around and find money from public
budget. Or, when you can impose some kind of a cess or a tax, you could
impose that tax, so that the political leaders could get rid of the stigma of
corruption. I am very sorry to say that nobody is sincere towards removing
this stigma, and this is going to harm public life in a big way.

The entry of big money and criminals in the Parliament will leave
hardly any efficacy of this institution. This is my own assessment of the
situation. The third thing is that we are not bothered about the corrupt
practices followed during electoral process. Section 123(3) clearly says, "the
appeal by a candidate or his agent or by any other person or his consent for
his election agent, to vote or refrain from voting from any person on the
ground of his religion, race, caste, community, language or religious symbols,
is a corrupt
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practice." Now, I am so much worried that the most senior leaders are
making religious appeals. Where are they taking the country to? If we are to
govern in the name of religion, go to a Math, become a Sanyasi and guide
from there.

We have brought them in the Parliament by these appeals. Who is a
sanyasi? He who renounces the world, the worldly belongings. You are
bringing sanyasis into the Parliament. It is perversion of Hinduism—I am
telling you with full responsibility. Therefore, you must ponder over it.
Today, we will discuss the Prime Minister at the funeral of a sadhu making
political statements. Why? He has no merits by which he can govern this
country. Therefore, he is resorting to religious appeals. HGR T2l AT, I
NENERES EFFI'Q"FH When he knows that the court is seized of the matter! What
kind of people are governing the country? It is a very sad state of affairs. Mr.
Minister, you are a young man. You have a lot of stakes in it. Please go into
the aspect, if a political party resorts to corrupt practice, what happens to that
political party. Shri Sanjayji, your leader was disqualified from voting. You
must remember that. It is no pleasure. If a person gets disqualified from
voting, it is no pleasure. Therefore, consider the probity and much more this
communal harmony ...(Interruptions)...

it o freaw (FERTE) : el SH QU H dlc § Wdd §, AR AN
TE1?

SHRI HANSRAJ BHARDWAJ: I do not think it is proper that any
foreigner should vote in India. But if a leader of substance speaks certain
things by which the court directs that he should be disqualified, it is very
serious for that political party. Now, yesterday on a funeral, you were trying
to earn votes. What for? These outfits— VHP, Bajrang Dal, Shiv Sena—all
these outfits are fanning communalism. Why are you not dealing with it?
Why is this Parliament not dealing with it?

St <o Feuw: I fawr a1 IR 991 e ||

SHRI HANSRAJ BHARDWAJ: TR g5 981 31T, § 57} o160 § &8
8T §.1 am supporting his law that, at least, ...(Interruptions)...

it WRIwg, wehTel Rgd (SR UwD) : fawaiar 81 i gl
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1. IEATATE A1ed : 78l 8
7} RIS WRETS : 9T §IeA XS © AT ..(HGLTH). .
it WRAI=g, TehTel RIgd (IuicR 81 1 81 ..(Fae ). .

Y EERTS WRGT : 7R 3Ty HTS A.ya. ). # T 814 319 i =1k
AT ...(HAYT)... MY HTS B IoTg I MY 37 IV...(FGE)... 3T AN BT
BICT &, d1.Ya.Ul. BT $a1, TR Gol BT 511 § I8 B8 I8 § [ A9 #4301 §
...(TALT)...

M uRAg gHr REd ¢ amudr uer quid 99 8, BARI U &
(FAIM)... T TP T ?

THE DEPUTY CHAIRMAN: I think, we are discussing funding to the
political parties. ...(Interruptions)...

SHRIHANSRAJ BHARDW AJ: No Madam...(Interruptions)...

ITQHTART < 8F A4 ORT DY 8] BRI 81 3R IR golde kel RBH
feHHq B A1 98 B ...(FIH)...

37t EERTST WRETS : HSH, 3T S 91 DI, ST I 7 Doy |
SURHTIRY : MY SR S B I ...(qALTH)...

i TR YRg k! E|Q,I am submitting to you, Madam,

...{interruptions)...

it dora freud : YRgTST ST, 3MY) 91d Ss! 3red! ol fb 3 <91 §
faeRra &1 ale <9 &1 Hier 981 e Tifev afe wr fageh gar==i a9
JHhd 8 ? ...(TGHIH)...

SHRI HANSRAJ BHARDWAJ: 8RR <91 § BTs faeeh 78l §, s9R 39
H AR § ..(ag)... el 981 €, gAY ...(caum)...

Madam, this is my worry. Some of the educated people on the other
side must appreciate it. ! am not worried about uneducated people. But I am
telling the hon. Minister that it is time for you to apply your mind that when it
comes to a turn, when younger generation

*Expunged as ordered by the Chair.
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will rule this country, they should not find such "on the other side. Therefore,
I am saying so that is vital that we should use. ...{Interruptions)...

SHRI B.P. SINGHAL: ‘'are the monopoly of that side.
...(Interruptions)...

THE DEPUTY CHAIRMAN: I am only worried that.
...(Interruptions)... ~ Please ...(Interruptions)... Just one  minute.
...(Interruptions)... We have to finish it by 4 o'clock. Please, don't go beyond
that. ...(Interruptions)...

SHRI HANSRAJ BHARDWAJ: Madam, you have been so kind to me
for the last 20 years. ...(Interruptions)... I want to say certain lighter things.
...(Interruptions)... Ahluwaliaji, I am not yielding. ...(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): I have a point of order...
(Interruptions)...

THE DEPUTY CHAIRMAN: What is your point of order.
...(Interruptions)...

SHRI S.S. AHLUWALIA: I just heard, he was saying
...(Interruptions)...

SHRI HANSRAJ BHARDWAJ: I am not saying. You listen.
...(Interruptions)... 1 am not yielding. ...(Interruptions)... I am not yielding.
...(Interruptions)... Please, listen. ...(Interruptions)...

THE DEPUTY CHAIRMAN: It is a point of order. ...(Interruptions)...

SHRI S.S. AHLUWALIA: He said, 'educated' and 'unedcuated'. Why
has he said so? ...(Interruptions)... Which Constitution or which clause says
that you need an educated Member for this House? Tell me that.
...(Interruptions)...

SHRI HANSRAJ BHARDWAJ: 1 will reply. ...(Interruptions)... Now,
you sit down. ...(Interruptions)...

SHRI S.S. AHLUWLIA: Bhardwajji, you may be epitome of Indian
history, but tell me which Article says that only an educated person can be a
Member of Parliament? ...(Interruptions)...

*Expunged as ordered by the Chair.
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IgRHTR : Y {6 ufsha 4 @S €7 .. (@agM)... 39 9 93 Sedl
..(TGHT).... SEFAT AT ST, §S S| ...(FGLTH)...

37 T U1, SR : HBIG AT, T8 XPIS I (BT Y| ...(TFEH)...

THE DEPUTY CHAIRMAN: It is for me ...{Interruptions)... I will see
the record. ...{Interruptions)
il TN, T SEQATTerdT : U ATH 3MMID AGRI! DI 3TIG Hal Sff X&T
2l ...(aEm). ..

SHRI NILOTPAL BASU (West Bengal): Madam, how can he raise a
point of order?

THE DEPUTY CHAIRMAN: Let me look at the record because so
many people are speaking ...(Interruptions). We can raise a point of order
...{Interruptions). Ahluwaliaji, please ...(TdET)... 4f3TI We have to finish

this debate by 4 o'clock. 3TEaTerdT i, SfSYL..(@EM)... Mg W I3
FHUIT, MY IS TS| ...(FGHM)... 3T Y|

S} STta= X1 31T € & A IR SIS R B ... (TG

SHRI S.S. AHLUWALIA: I am not saying that you are uncultured.

THE DEPUTY CHAIRMAN: 1 will remove everything.
..(Interruptions)... Please Jibon Royji. HRETST SiI, TAHT I W ST5H WH &I
TN ...(TAIH)... ASFaTrIT Sfl, I8 SIgd| Jggarferan Sil, g dfsu
...(™9YT)...The debate was going on in a very positive way. Pleae don't
derail it. Let the matter be discussed in the right spirit.

SHRI HANSRAJ BHARDWAJ: Madam, this interference
...(Interruptions).

THE DEPUTY CHAIRMAN: What is your point?

SHRI BALBIR K. PUNIJ (Uttar Pradesh): Madam, everyone is a hon.
Member of the House irrespective of the caste, creed or the educational
qualification, and irrespective of this financial status. So, nobody has a right
to cast aspersions on anyone's educational qualification.
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SHRI HANSRAJ BHARDWAJ: Nobody is casting.
THE DEPUTY CHAIRMAN: I will look at the record..

SHRI HANSRAJ BHARDWAJ: Madam, I wanted to finish.
...(TIHT)...

IIRUTART : TTgH 8] B ..(FGL)...
7} AT 1S : 7 1 1 G A .. (TFT)...
JIRUTIRT : ATYH] A1 [ 1 G 8, 3779 A1 41 I8 died <l &

i} e TS : {SH, A AiAS AT T Sl FHY UR 31 8] 2

UHSH MY, U] ST 8 DIs FDIST of BRP 3N Y| 3T H 5] 48
G Y& 21 T8 ..(AM)... TS+ WIhR A & G BT & G, I
P8 T PO AT ...(HH)... Ifeld BT I JIell Sl 8, SIS Bl I arell
ST &, ST ol US TS} WRTE 81T 21 ...(FQE)... 39 33| ...(2aasm)...

Nt ERST URge: ¥sq, ¥ 39 B9 H ..(F9uH).. dsH, §
rEqaTteran St &1 99 ¥ fAg™ e+ 59 8199 H Al §, Hifdh IR Bls
fShae Hrb T Ut A g gret | Y Al &1 —aR &7 SH! 3 o1l &,
IfepT A 5+ fagr € f s Bl 5 & Bis o4 271 areh| gaferg § g1
g™ aA=an g1 S ga Sieal UICT 99 of L..(FaEM)... T Y Al IFB
..(FGYT)...

7} T2 TR STEaTfera: HeH, #RT M ford 1 B

Il g, 9iferul

37} TG ST GATIeTAT: S21 Sil a1 Hel 2, I HHI 37U AT B TR
ih B <...(FaEH)... f$hae T8 forar :ma, H oud 1Y & &
B 3D FGRIT BIS TR 38R FAR DI e (5T ol ...(aHH). .

it |1 e : fSthae T8l fomar g
37t THoTHe AT T : S Sil, 319 U 32T
St SRS YRGS Il BIfST, fethae wre AR ..(@agm)...
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#Y THeuwe srEqarferan: o9 fethae & IR # oFR TWIFTEN yB §
JT ST &, eTT e ST & A7 918% 2

2} EARTS WREGTST: 918X 1 B |

it TH TN STEarteran: Tei-al, 3fax PR ol AT IR PR ol, I8
HE1? ...(FIM)... {1 B T BIST, SHHT W SIS 3E% A1 8 AT 8% ?

7} EARTST HRETS: H AT8R A1 PR G| ...(AGLH)...

3t QTR JEAlferdl : bel ol AT G ...(FAYH)... g1 &, 3R
AT & AT 18R Y1 61 ..(FGLT)... &1 FA1 A1 J§i GAT <Al G ...(FIeH)...
BT H T B 3T T, T8 91 <1 gl ..(FALTH)... TH fhAD! 371+ =12, G
W U # fHAD! g HRAT =AY, g8 3 Wl a1 qeball § SR qrex Al aar
bl g1 I8 STHAT Y3 81 IfeTY, 989 BRA1 8 Al BIfoTY|

IUFUTIF : ST MRS i, 31T (T Y19 HRT R 98 18|
..(TGHT)... ST S, WISt e TS| ...(ae ). .

ot T2 e STE Ao : JH U Y&, 93 Y&l ...(IH). .

3t g T HoN (ICRAM): MU Hel 6 MUl I AT A1y
.(FELT)...

2 TS ARETST: Ul BANI ST faiTe weald o, 3@ I Ser
el MY, H RIT B9 ..(TIEH)...

7l TH° T2 SR 781 9aTel [T, § HaTel &1 Sd1d < T §
Y FAT AT © A G il &R T8F BRI & Al &R PR o, a8} BT @ dl
e} PR of | H TR

it SRS WRGTST : 37T 3 Te) dlei < <2

1} O U SrEqaferd: ddll il Y1 61 .. (SGTH). .

SHRI ARUN JAITLEY: Madam, may I request the hon. Members
that there will be lot of opportunities to discuss our
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respective issues. This is one Bill on which both the principal parties are
predominantly in agreement. I think, we can go ahead with the Bill.

SHRI HANSRAJ BHARDWAJ: Madam, I had stated that I fully
support whatever Mr. Minister has brought, but there is lot more to do, if you
are sincere, otherwise there is no use passing acrimonies. I am only
submitting that one limb is funding, the other limb is criminals entering
Parliament, and, the third is, communalists entering Parliament. This is where
the shoe pinches them. That is my difficulty, and, that is why they have to use
Mr. Ahluwalia against me. You come out, whether you are sincere to finish
communalism from politics, and, ...(Interruptions)

SHRI B.P. SINGHAL: And, what is 'communalism'? Madam, let him
define it. ...(Interruptions)...

THE DEPUTY CHAIRMAN: I am not having a discussion.
...(Interruptions) 33y, Sad =T Sl Mr. Nilotpal Basu, can you tell your

Members to restrain and unnecessarily not get up? HIRgIST Sil, 34 afsul
fgat Sft, ama Y T =i, 93 sy |

SHRI HANSRAJ BHARDWAIJ: Madam, I only insisted on the
Minister to consider it. I am not casting aspersions on any ...(Interruptions).

THE DEPUTY CHAIRMAN: #31 Sfl, you ask him to sit down.
SHRI HANSRAJ BHARDWAIJ: And he is taking unnecessary
...(Interruptions).

THE DEPUTY CHAIRMAN: I request the Minister for Parliamentary
Affairs to restrain the Members. If you want to finish the debate at 4'o clock,
and, at 4'o clock have the other debate, it's fine; otherwise, I will close the
debate, or, I will close the other one, because there is no time. I cannot extend
it.

SHRI HANSRAJ BHARDWAJ: Madam', I will conclude it.

T[T : WRETS Sft, 319 Af3Y| 3ruast uret &7 A1 9 Y STgH W 81
AT B, SATTY 31T HUAT TeRI% IRIY|
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SHRI HANSRAJ BHARDWAIJ: Madam, If you say, I can sit down.
But it is my duty that ...(Interruptions)... Wherever you will go, that party will
be finished and it is your turn, now, BJP fellows, you listen to me. He will
destroy your party and come over to us next year, you will see. What I am
submitting to this House that if you are sincere, if you want to go on like this,
it is very well. This is one of the electoral offence and the hon. Law Minister
has brought so many items of reforms within a quick succession. Our senior
leader has spoken about it and I reinforce what he has said that yes, there is a
beginning. Bu,t, don't you consider the tragedy occurring in one part or the
other on this communal aspect of politics, and, if this House is not sincere, 1
have no desire to waste my lung power and fight with Mr. Ahluwalia or Mr.
Singhal or anybody else. They belong to certain ideology, which we don't
share. Madam, whenever you will give us time— it is so kind of you that you
give us some time—we will certainly draw. ...(Interruptions)...

THE DEPUTY CHAIRMAN: You may speak on the second Bill. You
can ask your leader to allow you to speak.

SHRI HANSRAJ BHARDWAJ: I am concluding, Madam. I am only
saying that this country must take cognisance of what is the communal aspect
of the pollution of the polity of this country, and, it is appropriate that we all
resolve to finish it once and for all. Thank you.

IgaHTafer:s7 Tolg I99 (98 de , [&g 3 difery | o1l §9 9gd Sfeal
WA HIAT &, 3R 3T St BT S1a19 Y 11 2

sft 1ot 979 R e : STHIT Jeie T, a=are | A fafey #50)
St ST geldeRe RETR] [ I8l da9 # @MY €, 89 SHHT YR AR IR FH
B © FAITh IT AT H W ICTAR GG B DI (G2 H U 9gd of STIRN
3R W FHI IR fora 711 A Bl

HEISdT, S gA1g B ufehdn oY, I9 g ufehan d <21 & S gofiufey 2,
ISP qI o7 | A e & folg U @t anmaedasar st off, e fog
YSfTafer <t < & 3R gATd & dTe ORE ORE & Wd 8l 1 $Hely g9 faen
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H St g fafey 530 <t uE et o 8, s forw Sqat Ra=i Y g &
ST ®H 81 59 AR T8I ST ISP Sl Dl 20,000/~ BUT A 7D
QT S dTel AN @ G A ghH —cad & Red H i R &1 S
saeT f6an 8, S9y g1 RaeeH | URE T J 4§ S1wl 81 a9 Aag el
Tl Frerf SHE ST, He9 , 37151 TSl & 55 99 &4 R R b o,
CIfh ST g1 GUR B1 UfhAT 8 98 UfhaT U ARAR U 9 = 8! 8l JATeTral
& 55 ATl & aTe W1 &H qR <2 § RETT w1, froger gmg o) TR 781 - T e
B HEIGAT, Bl 7 del g B IR ufehar 7 S 2 3R S Y DI FA B
P Y oSl R gA1g YR W T G UfhAT YA B SR 8, Ub
FIVERIT &l F91 &) STo]d 2

HBIGYT, 3T & AT H 19 S dTe] SHIGARI B T gl Sff I8!
2 3R SY fefery Sufiear &) W IR ggdl S ¥El 81 59 92 Bl
WHR PR | BIg Rafpame & 8+ anfzy & 37 3 ftredr ety
SHEIR, IToMfd gifed] & IRNeaR] & Sl helec & U § W &8 B
I TG b forg Sl Gfaery frerch &, 37 Gagnsdi &1 SURT IoTiifad el
& S SFNEAR BT B, T S 1 SAFTY 1151 S a1 F aeaahdT & {5 1
# S A —ART el SHigaR 7, @t 9 gersg oy &R el
IHEaRI # 9 5 HIRTE IHGAR 2,  g19 481 H I8 WY, $9F folg B
U Hed IS Bl SToxd &l H FHeId g b gdqR A1y fafer 40 it dem
2, B9 912l fh 4 $9 IR A A — IR 3RS A1 JuR &1 9t gl

HEIGAT, g1 b SR 14 IIS1fae aifiédi gara dsdl 8 df el 4§
B3 ISR o, IR S 81 81 3d AT H S TR & 81 8, 9
ATa H RISl & AII-A1 YR BT Il W AET IR T R G o=
HARY S7eh g lel H BIT 81 37 AR IR ST MY A1 8% 919 & U8l g |
S R S BIT 8, 98 THHRd 500 | AP 400 CIABY HAT 8 3R )
ﬁwf@mﬁgﬁwv@ﬂﬁﬁmmﬂumeﬁmwmﬁ
THTTIA B BT TART Bl 2l 3ol I9HT RsTee a1 81 8T 87 315l SHdT
RTee I 81 %81 & fb 89N dldha = Bl Sl gTd UfshaT 2, I IR Y o
T 2
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ARIGYT, TR S BT IdT H R AR U & IF-I9 H Alhds 8
QAR ATST GATa Bl FSaerar R ST9 e iee ol §, 99 &1 A=) 9 S
TRIGRT 8, S9% dede U Sd Fee8d oIl & ql Sl AdaTdl &, S99 41
IR -4 IS YT 1 S 81 3FR I8 UiehaT el Ia! Al $9% 89RI g1
ferest wfora ft gwifaq 81 |l 21 Sferg o1t §9 a1 @l TTawaehdT & f g3
19 Tfehar &1 &9 | I9@d gy e SR rigging-free IATd & ol TdhHged
g R [9e o1 S, §781 el & A1 H R 9 59 [9a & forg A=y
fafey =01 ST 1 gr=aTs < §Q 19+ 91 WA Rl §| g=IdTa |

it T Fid TS (SIRES) : AT SYAHTART AT, | ATIHT
Igd MR E 5 oo I 39 fad W diem &1 #WiaT a1 81 TReR R
A iR 3R o= Hag faftri (Fenes) fadres, 2003 ST J81 A1 1 &,
I8 U TR HeH & 3iR H $Hd] WRIA ST gl IoTea H g1d gg i Bl
R7a=T ufaa 9T S, ST 8 39T Relee 31w 8idT 81 Ud o I89d 9
STOTET o d1& §HRT Sl AFHd ET &, I b LR UR AT FlhT bl HoTgel
AR YIS g9 1 YT BT ST X8 & offh sl oo qul | Sl Rl a1
2, 98 fead dR & Aradife sgaven & fofg Wa=-Te dod 2

HEISYT, 3TTSTG] & T BHR GaSil 1§ WAl HRAT DI AT
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SHRI DRUPAD BORGOHAIN (Assam): Madam, I thank you for
giving me time to speak on this Bill. The Bill has been brought after a good
deal of discussion on the electoral reforms and the conduction of free and fair
elections. The Bill has been brought to amend certain sections of the
Representation of the Peoples Act, 1951, and the related sections of the
Companies Act, 1956 and the Income-tax Act, 1961, for achieving these
purposes.

The first amendment to the Representation of the Peoples Act, 1951, is
meant for inserting two new sections, 29B and 29C. The new Section 29B, is
inserted for enabling the political parties to accept voluntary contributions
from any person or company, other than a Government company, provided
the contributions are not made from a foreign sources. All political parties, as
voluntary organisations, accept donations or contributions from persons or
companies for running their business in the country as well as for keeping the
promises made to the people. Now, it is going to be legalised in clear terms.

Secondly, the new Section, 29C, wants to raise the excess limit of
contribution from Rs. 10,000/- to Rs. 20,000/- for preparation of a report
furnishing a return of their income by the political parties for submission
before the Election Commission, under Section 139 of the Income-tax Act,
1961, before the due date. If such a report is not submitted to the Election
Commission before the due date, such political party shall not be entitled to
any tax relief under the Income Tax Act, 1961.
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These clauses are to be inserted in the Act for bringing about
transparency of contributions. Now it is known to one and all that money
power and muscle power are the two greatest evils in holding free and fair
elections in our country. As time passes, the danger to our democracy from
these two monsters becomes bigger and bigger. Hence, there is a need for
bringing transparency, as regards the contributions by corporate sections to
the political parties. Then, they cannot receive money by dubious means.

In any democracy, political parties are, nowadays, highly essential for
its proper functioning. As the political parties are voluntary organisations,
they need money. So, the money collected by dubious means may do more
harm than good to the society. So, it is quite against the smooth functioning
of a democracy.

These amendments have been brought after having the suggestions of
the Indrajit Gupta Committee on electoral reforms, and after their

consideration by the Department-Related Parliamentary Standing Committee
on Home Affairs.

But the Indrajit Gupta Committee has also recommended for State-
funding in the election process. Money is a big hindrance in implementing
this recommendation, as the hon. Minister has stated. But, this is highly
essential for conducting elections in a fair manner. So, every one of us should
look into the matter more seriously for collecting the necessary revenue for
this purpose.

Though I have reservations about not bringing in an amendment to
accommodate this recommendation of the Indrajit Gupta Committee, yet, I
support the present amendments to the Representation of the People Act, and
also the other amendments to the relevant laws of the Companies Act, 1956
and Income-tax Act, 1961. Thank you.

THE DEPUTY CHAIRMAN: Now, there are ten minutes left; even
less than ten minutes, because I have to leave some time for the Ministry's
reply. I have got the names of three Members, Shri Premachandran, Shri
H.K. Javare Gowda and Shri Shankar Roy Chowdhury. Now, you please
divide your time. First, I call Mr. Chowdhury; then, Mr. Premachandran, and,
then, Mr. Gowda. Mr. Chowdhury, please take only five minutes.
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SHRI SHANKAR ROY CHOWDHURY (West Bengal): I thank you,
Madam, for promoting me!

Madam, I welcome the Bill. Though I do say it is a cosmetic gesture,
nevertheless, it is a beginning. The only specific comment that I have to make
on this Bill is regarding clause 4, which seeks to put in Explanation 1, which
says that "the expenditure incurred by leaders of a political party on account
of travel by air.... shall not be deemed to be the expenditure in connection with
the election incurred..." In saying so, my hesitation, my concern, is based on
the long record that we have on the misuse of Services aircraft by Members of
the Government in power at that time, for which the bills have been
outstanding and the political parties concerned have never paid them. So, this
is a loophole. I don't know whether it is possible to plug it. I think this Bill is a
step forward. It is cosmetic in the sense that it is based on a wrong premise,
though it has been studied by the Standing Committee of the Parliament also,
that the elections are funded by white money. That is not so. Elections are
basically funded by black money. I don't think that any legitimate concern,
any multinational concern, will be unwise enough to support a political party
by giving an official contribution by cheque, knowing the post-electoral
dynamics in this country. So, unless there is some method generated for
stopping black money from coming into the political system, though this is a
good gesture, I don't think it will work. We have been talking about
multinationals attempting to influence the political process. That is true. But it
is only up to a very small point. The political process is being influenced not
by multinationals, but by the local business mafias, builders, real estate agents
and such other people who fund elections at grassroots level. Today, I was
listening to the discussion by distinguished parliamentarians who had given
their views on the matter. But, throughout the debate, I was thinking that,
perhaps, when they were speaking, they were conscious about the fact that
when you point a finger at somebody, four fingers are pointed back at you. I
think it applies to all parties across the board.,Basically, I think, even if the
Government takes a stance on State funding in kind, that will only minimise
the distortions in the political process. But State funding of elections is a must
and the Government will have to take a stance on it. We had a debate this
morning about the disclosure of previous
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cases, assets, etc. There was a great debate about it among the political class
which led to the further disenchantment of the general society with the
political class. This must also be brought in. The third is the Anti-defection
Bill. Unless these three pillars are brought in, this Bill, which is a good
beginning and I compliment the Minister for bringing forth this Bill, it will
really be of no significances. Thank you.

SHRI N.K. PREMACHANDRAN (Kerala): Thank you, Madam, for
giving me this opportunity to participate in this debate. We are proud of the
fact that India is the biggest democracy in the world. For the last 53 years, we
are able to survive and maintain the parliamentary system of democracy and
governance in our country. It is really an achievement. I remember that,
during the Eleventh Lok Sabha, three Governments had come to power and
the transfer of power from one Government to the other, that is, from
Vajpayeeji to Deve Gowdaji and from Deve Gowdaji to Gujralji, was done in
a democratic and peaceful manner. That shows the strength of the Indian
democracy. At the same time, I would like to say that this country, the
electoral process and the democratic political system in our country, is facing
some grave challenges and those challenges have to be addressed in time;
otherwise, the democratic system will be in peril or danger. There is no doubt
about it. Bhardwajji has explained a point in this House, as far as the defect in
the electoral process in India is concerned— muscle power, money power and
communalisation of Indian politics. That issue also has to be addressed.
Otherwise, the safety and security of this country will be in danger. There is
no doubt about it.

I remember the statement of Shri T.N. Seshan, the former Chief
Election Commissioner. He said, "Corruption begins at the time of the filing
of nominations". Many recommendations are there before the Government.
Many committees had gone into this subject and made recommendations. The
Indrajit Gupta Committee had recommended that the State-funding of
elections was the need of the hour. But we have not done it. The explanation
that has been given by the hon. Minister is that it is because of the financial
constraints being faced by the States and the Centre. But I feel that by
bringing forward this Bill, we are attempting to legalise the corporate-funding
of the whole electoral process. If we pass this Bill, we will be legalising
corruption in an indirect
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way. I accept that the hon. Minister is very able and dynamic. But he has
come before the House with a piecemeal legislation, so far as the electoral
process is concerned. My suggestion to the Government is that it should bring
forward a comprehensive legislation in respect of the whole electoral process
so that we can have a full-fledged discussion and so that we can have a better
electoral process in the country. (Time-bell) Madam, I have only two or three
points.

THE DEPUTY CHAIRMAN: But you do not have two or three
minutes.

SHRI N.K. PREMACHANDRAN: Madam, I will finish within two or
three minutes. Now, I have already said that corporate-funding is being
legalised by bringing forward this Bill. I fully oppose it. But I support all the
other provisions of the Bill. Now, it is a fact that in our country the corporate
houses and the rich people do influence the electoral process by financing the
candidates and the political parties. But by bringing forward this Bill, we are
legalising it. For what purposes do they finance the electoral process? They
influence the candidates to achieve their goals. And what are their goals? The
goal of corporate houses, which donate crores and crores of rupees, is to meet
their own ends, not the ends of the country or of the common people of the
country. So, by this legislation, we are accepting corporate funding; the only
thing is that as per Section 29C, it will have to be accounted and monitored.
That is fine. But it means we are legalising corruption. So, my submissions is
that by enacting such a law, we are indirectly supporting and encouraging
corruption in the electoral process.

Now, I would like to point out one discrepancy, so far as Sections 29B
and 29C are concerned. Government companies are debarred from making
donations to the political parties, and the political parties are also banned
from accepting such donations. It is specifically stated in Section 29B. But I
would like to draw the attention of the hon. Minister to Section 29C(1)(b). It
says, "The contribution in excess of twenty thousand rupees received by such
political party from companies other than Government companies in that
financial year". That means, contributions in access of Rs. 20,000 can be
received
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by political parties from companies other than Government companies. That
means, companies other than Government companies can make donations, or,
contributions, to political parties. I have a little bit of a doubt here, and I want
a clarification from the hon. Minister, because the Government companies are
totally banned from making donations to the political parties. In Section
29C(1)(b), again it is stated that the treasurer of a political party, in respect of
donations from companies other than Government companies, need not
submit accounts or audit reports to the Election Commission. The inference is
that the Government companies can also make donations. I am only seeking a
clarification in respect of this point.

I would like to conclude by saying that I support all other provisions.
There is one more clarification and this is regarding Section 39A. It says,
"Notwithstanding anything contained in any other law for the time being in
force, the Election Commission shall, on the basis of the past performance of
a recognised political party...". It is very vague. Who will determine the past
performance of a political party?

It is very vague; it is ambiguous. It can be interpreted in any way. How
will the past political performance be determined? What is the criterion? All
these things have to be clarified by the hon. Minister. With these words, I
conclude.

THE DEPUTY CHAIRMAN: Shri H.K. Javare Gowda. Please be brief
because the Minister has to reply.

SHRI H.K. JAVARE GOWDA (Karnataka): Madam, clause 29(b) and
(c) give authority to the recognised parties to accept contributions from
individuals and companies. But, I would like to draw the attention of the hon.
Minister that if the contribution by an individual is within Rs. 20,000 and
from the company is within Rs. 20,000, then, as per this provision, the
treasurer need not report the matter to the income-tax or any other authorities.
I would like to draw the attention of the hon. Minister to this. In America, the
Senators, while contesting elections, force in the name of parties and sell each
plate of meal or drink for Rs. 10,000 or Rs. 5,000. In a party, a Senator sells
500 such tickets. He collects so much of amount which is within Rs. 20,000.
That will not attract this provision. Like that, he can accumulate
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Rs, 5 lakh, Rs. 10 lakh. What has the Minister to say on that? You see, there
are good-wishers and friends of political parties who would collect money in
various formus, that money may amount to Rs. 10 lakh or Rs. 20 lakh, and it
will not attract this provision of the law. He will accumulate money like this.
How are you going to regulate that? I request the hon. Minister to clarify this
point.

The second point on which I wish to seek clarification from the hon.
Minister is regarding the expenditure incurred by members of various
political parties. Before going into that aspect, I would like to say that as per
my information, for the last ten years, the recognised political parties, i.e., the
BJP or the Congress Party or any other party of our country, have not
submitted income-tax returns every year.

SHRI ARUN JAITLEY: That is not correct. Both of us have submitted.

SHRI H.K. JAVARE GOWDA: Madam, the next point I am
going to raise is............

SHRI KAPIL SIBAL (Bihar): I know that my party has submitted. I
also know that the BJP has submitted.

SHRI ARUN JAITLEY: Eeverybody has submitted. If you don't
submit, then, you incur tax-liabilities... (Interruptions)

SHRIMATI SARLA MAHESHWARI (West Bengal): My party has
submitted it. (Interruptions)

SHRI KAPIL SIBAL: The CPM always submits. (Interruptions) There
have been some gaps in the past. The CPM has always submitted their report.
(Interruptions)

SHRI N. JOTHI (Tamil Nadu): The AIADMK Party has been
appreciated by the judgement of the Supreme Court itself.

SHRI KAPIL SIBAL: No, no; the ATADMK Party is appreciated by the
Supreme Court on almost every judgement nowadays. (Interruptions)

SHRI N. JOTHI: Mr. Kapil Sibal is the correct person to say that.
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SHRI C.P. THIRUNAVUKKARASU (Pondicherry): Positively or
negatively.

SHRI N. JOTHI: Positively. (Interruptions)

SHRI H.K. JAVARE GOWDA: I would like to draw the attention of
the hon. Minsiter to the point regarding expenditure incurred by the leaders of
political parties. In this Bill, there is no definition on the leader of a political
party and the status of the leader. Why I am submitting is this, because in a
constituency, 40 party meetings are held at different locations by leaders of a
party. They incur a lot of money in favour of that party. That expenditure is
not included in the election expenditure. How are you going to substantiate
that point? A man without money or less capacity to spend has to compete
with the candidates of national parties who have a lot of money to spend in
elections. How are you going to guarantee free and fair elections in this
regard? Therefore, I request the national parties that wherever they go for
canvassing and incur so much of money all over the country, they should
collect the entire data of expenditure. They should distribute it to the
constituencies wherever canvassing of that particular party takes place. If it is
done, then, that money can be taken into the account of election expenditure;
otherwise, it will be one way of causing injustice to other parties which are
not supported by the recognised political parties. Madam, with these words, I
conclude.

SHRI ARUN JAITLEY: Madam, I am extremely grateful to a very
large number of Members who have participated in this discussion. One
question which has been raised by a large number of Members is on this
whole issue of a need for a comprehensive law to reform the electoral
process. Well, I have not come across in my four years' experience in the
Government, a single piece of legislation which has been brought to tackle
different kinds of problems, the problems are too many, which will be wide
and comprehensive enough to resolve all issues which are pending.

But one by one, slowly but surely, the Parliament has been seized of
several issues which ail the electoral process in this country. In the last
Session, we passed a Bill in relation to the reforms in the Rajya Sabha
elections. That is today listed before the Lok Sabha. In
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relation to voting by members of Armed Forces we passed a Bill. A Standing
Committee is seized with two very important Constitution Amendments, one
relating to the anti-defection law, and the other relating to the size of the
Council of Ministers. These are all issues which our political experience has
shown to be the problems which arise. As and when those problems do arise,
we try and resolve them.

Political funding is an issue which we are trying to address by virtue of
this Amendment. Several Members raised various other problems. You are
right when you say that there is a problem in perception that people with
questionable criminal record are entering politics. But, then, the Government
can't overnight bring in a legislation to resolve that problem. We have, on
several occasions, discussed this. The Election Commission and the law
Commission have made a suggestion that any person, against whom a charge
is framed, should be immediately debarred from contesting elections. We
have discussed that problem at different meetings of political parties and most
of the political parties didn't favour the idea that mere framing of a charge
could be a disqualification; because, charges can be framed for a larger
number of offences which may have nothing to do with moral turpitude, they
may be relatable to various political agitations, trade union movements, etc.
Therefore, to say that we will resolve that issue today itself may not, be
simply possible. A discussion in the political course on these issues will go
on, and, perhaps, we are trying to, one by one, take up each of those issues.
But there will be some issues which will always be on the agenda, on the
table, as far as the electoral system is concerned.

Madam, let me just endeavour to answer a question which has been
raised by one or two Members who have opposed this Bill. The opposition
has been on the ground that—if I may use that phrase—"You are legitimising
corruption, and you are permitting the influence of business houses, as far as
the political agenda is concerned." Madam, this is not what this Bill proposes
to do. Even today, contributions to political parties are taking place; even
today, contributions are coming from individuals; contributions are coming
from companies; contributions are coming from business houses and business
families. It is a hard reality, and we can't deny it. But, today, the contributions
which are coming are the contributions
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which are not being recorded; they are entirely outside the tax net.
As a result of that, the credibility of the political process is affected,
because politics is operating on the basis of money, which is
entirely outside the tax net. Therefore, there is no change that we
are bringing about. One of the hon. Members, who have spoken in
opposition to the Bill said something. Perhaps, those quotations
are what I have said in the Lok Sabha. I have no hesitation in
repeating it here. Political parties survive on the goodwill and support
of the people; but to run political parties and to contest elections
is a hard reality and they require material resources. Those material
resources will come from political workers by way of small donations;
they will come from sympathisers of parties; they will come, also,
from such sections, including businesses, wherever these resources
are available. That is the situation that exists today itself. But what
is happening, today, is, an evil which this Bill seeks to curb. Today,
the moneys are being paid to political parties in cash—'black-
money', as some hon. Members have confessed. Money remains
outside the tax net. Political parties, in turn, spend the money in
cash and these moneys, always, remain outside the tax net. By
giving an incentive, in terms of permitting it as a permissible
deduction, even if we succeed in persuading a small section of
donors, to start paying by cheque, once this experiment is
successful, this tendency would be on the increase. Then, in the
first instance, you are permitting a deduction, but once the money
comes into the hands of political parties, the parties, in turn, then
start spending it by cheque, whether it is for a printer or a helicopter
company. The parties hire helicopters for the leaders, and they
would start paying by cheque. This entire money, at all subsequent
points, would be within the tax net and coming within the net. The
impact of this will be that they will actually be an addition to the
revenue.......

and not any form of exemption because at all subsequent stages,
money rests in whosoever hands, tax will be paid at this stage. Today the
situation is, all throughout the transactions, it remains outside the tax net.
Therefore, this Bill does not in any way legitimise corpus donations. As the
hon. Member, Shri Pranab
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Mukherjee, said, corporate donations were always permissible for the last 45
years. The upper cap of five per cent of profit also remained. Corporate
donations were also taking place. All that was hapenning is that the political
system was living under a hypocrisy, accepting those corporate donations and
not recording them. By adding this incentive that this will be permissible
taxation expenditure deduction for the purpose of tax, we are trying to add
legitimacy to a practice which was already in existence. We are seeking to
end that hypocrisy which was there in action. We are trying to at least bring
unaccounted monies into the tax net by allowing a normal and formal
procedure by which these monies can be given as far as political parties are
concerned. Madam, a lot has been said about the Report of the Committee
headed by late Shri Indrajit Gupta. The report did make some very valuable
suggestions. But let me correct the impression which was raised. The report
had two components to it. One was in relation to the public funding of the
election process. If public funding is to take place, then public funding will be
on the basis of State's resources and 50 per cent of the resources had to come
from the State Government and 50 per cent from the Central Government.
Now, it was strange, and I quite appreciate the reasons that the States are
already under a great financial strain, that when members of political parties,
as Members of Parliament, sat in that Committee, we all recommended that
the State Governments should pay the money. But whenever State
Governments, irrespective of the political colour of the State Governments,
were approached to give that contribution, they all said that they were not in a
position to give it. If that corpus cannot be created today, the difficulties
would obviously arise. We have not closed that option. That option remains.
We have said that, as the Standing Committee recommended, electoral list
will be given free of cost. As far as other facilities are concerned, depending
on the corpus which we are able to raise, we will see the resources of the
States and keep on adding the other amenities which can be free of cost.
Electronic media timing will be available free of cost. Today it is only the
Prasar Bharti which is obliged to give electronic media timings. We have
empowered the Election Commission to see that other private channels and
cable channels also come within that discipline. Therefore, there is

302



[4 August, 2003] RAJYA SABHA

an equitable distribution of this timing as far as political parties are
concerned. A question was raised by one of the hon. Members with regard to
the parties filing tax returns. Now there will be two obligations on political
parties after this. The existing law was, that if a political party gets its
accounts audited, files its returns annually with the Income-Tax authorities
and in those returns gives list of all donors who donate Rs. 10,000 or more,
then the party would be assessed and the party would be exempted from
paying Income-tax. There was a problem five or seven years ago when
political parties were not filing these returns. But after the directive of the
Supreme Court, most of the major political parties are abiding by that
discipline of filing returns regularly. Now the additional obligation is, this Rs.
10,000 has been increased to Rs. 20,000 that parties will also have to file a
statement of accounts as required under this law with the Election
Commission. If you do not find either of the two, then the facility of tax
exemption would be denied to that political party. So, there will be an
obligation on political parties to have their accounts audited, to have a list of
donors and file that list with the Election Commission, on fulfilling which
only they are entitled to the exemption to which a party is entitled to. The
hon. Member, Shri Pranab Mukherjee had referred to the issue of recognised
political parties which are only recognised for the purpose of symbols. I just
draw his attention to the fact that this Act uses to phrases. It uses the words
'political parties' at some places and 'recognised political parties' at some
other places. Therefore, in accordance with the recommendations of the
Standing Committee, the recognised political parties would be entitled to free
timing on television, etc. in proportionality to their strength. It is for the
Election Commission to determine how that proportionality criteria would be
available in terms of percentage of votes, etc. But as far as the words 'political
parties' are concerned, they refer to the amendment to Section 29, which was
brought in 1986 or 1987 with regard to the registered political parties.

So, the facility of donations and exemptions on donations is now
available to the registered political parties because it is prescribed under
Section 29—the Chapter which deals with the
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registration of political parties. So, this is a well-thought out amendment
which has been approved and certain suggestions were made by the Standing
Committee which the Government have accepted. As I said, in the beginning,
this is a very humble beginning to, at least, try to legitimise some process of
political funding. But, it is neither a beginning nor an end to electoral reform
process in the country. This process would go on, provided practical
suggestions to resolve specific problems are there.

I do commend to this House that this Bill be passed.
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question is:

That the Bill further to amend the Representation of the People Act,
1951, the Companies Act, 1956 and the Income-tax Act, 1961, as passed by
Lok Sabha, be taken into consideration.

The motion was adopted

THE DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause
consideration of the Bill.

Clauses 2 to 10 were added to the Bill

Clause 1, the Enacting Formula and the Title were added to
the Bill

SHRI ARUN JAITLEY: Madam, I beg to move:

That the Bill be passed.
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The question was put and the motion was adopted

THE DEPUTY CHAIRMAN: Now, we shall take up the Short
Duration Discussion. Mr. Sibal will initiate the discussion. Mr. Sibal, your
party has forty minutes.

SHORT DURATION DISCUSSION

Government's Responsibility vis-a-vis its Investigative agencies
in Ayodhya matters

SHRI KAPIL SIBAL (Bihar): Thank you Madam Deputy Chairman. I
rise to initiate this discussion and consider it a privilege to do so on the
Government's responsibility vis-a-vis its investigative agencies in Ayodhya
matters.

Madam, why has this issue arisen? Why are we discussing this issue
today? It is because, in the recent past, certain events have taken place in Rae
Bareli, in respect of a prosecution by the C.B.I, in which some of the hon.
Ministers, in this Government, are accused. We, in the Opposition, get a
feeling and the people of this country get a feeling that there is a lot of amiss
happening in that court. There has been, according to us, subversion of
judicial process and there has been a mockery of the vaiues that we have
stood for, a democracy, since independence. Over the years, Madam, I get the
feeling that in India people think that democracy ends the moment an election
has taken place on the basis of a single non-transferrable vote. That is not an
end of democracy. That, indeed is a beginning of the process which we call
democracy. Democracy involves many more things. It involves transparency.
It involves accountability. It involves a process of law, which must be
implemented without fear or favour. And that is why, today, we are
discussing the role of the C.B.I, because, we believe, that the way the C.B.I,
has prosecuted on this matter, which has been pending for almost eleven
years, leaves much to be desired, especially in the recent past when evidence,
which is in the possession of the C.B.I., was not presented, deliberately, to the
court in order tc save the high public functionaries who are holding
Ministerial positions in this Government.
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